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04_07 2017 - CP No.13(KoD)/2008 — Sushma Bajoria & Anr. Vs. Binaguri

[nvestmentys Pvt. Ltd. & Ors.

ORDER
Ld. Lawyers on behalf of the petitioner(s) as also respondents(s) 1,2 and

9 are present.

On perusal of the records, it is found that on 17.02.2017 when the matter
was taken up for argument, both sides were reluctant to argue the matter
and prayed for adjournment. Since the matter is very old, finding no
alternative, a date was fixed for passing judgement with the liberty to the
parties to file their written notes. Meanwhile, both sides approached the
court and prayed that they are pursuing the matter for settlement as it is
the sole property occupied by both sides. Hence, they prayed for some
time  Accordingly, both sides were allowed time to settle the matter
amicably but since then till date the matter has been listed number of times
but none of the parties have come out with any modalities for settlement.

Today the respondent came up with one | A. bearing No. 128/KB/2017

I have gone through the records, it requires hearing afresh due to afflux of

time. Moreover, in view of the order No.25/2/2017 of NCLT dated

12.06.2017 the matter is placed before Bench No.1 for fresh hearing on

the main C.P. as well as | A The parties are directed to appear before the

Bench No.|.

Fixed on 20.07.2017. - - s ff—
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MANORAMA KUMA
MEMBER(J)




